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PER SUNIL KUMAR SINGH, JUDICIAL MEMBER

This appeal has been preferred against the impugned order dated 20.09.2024
passed in Appeal no. CIT(A)-3, Bhopal/IT-10289/2020-21 by the Ld. Commissioner
of Income— tax(Appeals)-3, Bhopal [hereinafter referred to as the “CIT(A)”] u/s. 250
of the Income tax Act, 1961 [hereinafter referred to as "Act"] for the Assessment
year [A.Y.] 2021-22, wherein learned CIT(A) has dismissed assessee’s 1 appeal
and confirmed the additions made vide assessment order dated 31.12.2022 passed
u/s 143(3) of the Act.

2. The brief facts under appeal state that the assessee company is engaged in
business of whole sale of agricultural raw material, flour miling etc. The case was
selected for complete scrutiny under CASS for A.Y. 2021-22. Statutory notices u/s.
143(2) and 142(1) of the Act were issued and served upon the assessee. After
considering assessee’s reply, learned assessing officer completed the assessment u/s
143(3) and made various high pitched additions and assessed total income at Rs.
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1,73,32,20,040/-.vide assessment order dated 31.12.2022 passed u/s 143(3) of the
Act.

3. Aggrieved, assessee preferred 1% appeal against the above said assessment
order before learned CIT(A), who dismissed assessee’s first appeal, confirming the
additions made by the assessing officer.

4. Appellant assessee has preferred this second appeal mainly on the ground
that learned CIT(A) has erred in passing impugned order without considering the
facts and judicial norms, ignoring the settled law that the GP rate to apply in case of
bogus purchases.

5. We have perused the records. None responded for the appellant assessee.
We proceed to decide the matter ex-parte on the basis of the material available on
record. Heard learned representative in attendance for the respondent revenue, who
supported the impugned order.

6. We notice that the assessee has challenged the confirmation of additions of
Rs. 1500906058/- in respect of purchases from various traders as bogus purchases,
addition of Rs. 5,48,16,466/- in respect of unexplained credits u/s 68 r.w.s. 115BBE
of the Act and Rs. 19,95,000/- in respect of deprecation claimed on fixed assets.
After going through the assessment order and the impugned order passed by the 1%
appellate authority, it is noticed that the Ld. CIT(A) has observed in Para 3.2.4 of
the impugned order that the appellant assessee did not provide any reason or details
backed by evidence to counter the various observations made by the AO regarding
each supplier. Ld. 1% appellate authority, Further, observed that since the basic
details of purchase is fictitious and transaction is dubious so the point of natural
justice and opportunity to cross examine does not have much importance. It is the
settled law that the working of the Tribunal is based on the bedrock of the principles
of natural justice. In the totality of facts and circumstances and keeping the high
pitched additions in view, we are of the consistent view that the assessee be afforded
an opportunity of hearing in accordance with the principles of natural justice. We,
accordingly restore the matter to the file of assessing officer to decide the matter
afresh after considering the submissions/evidences of the assessee so as to ensure
the compliance of the principles of natural justice in the true spirit.
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7. In the result, the assessee’s appeal is allowed for statistical purposes.

Order pronounced in the open court on 18.12.2025

Sd- Sd-
(S. RIFAUR RAHMAN) (SUNIL KUMAR SINGH)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 16.02.2026
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